CENTRAL ATMINISTRATIVE TRIBWN aL P RIN CIP AL BENCH
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New Mlhis this the // = day of May,199%

HON 'BLE MRe Se Re-ADIGE ICE CHAT A1 AN (A) e

HON 'BLE MR, TeN.BHAT, mmM3ER(I)

shri Harish Kumar Shama ,
/o shri Har Prasad Shama,

working as Phamacist,
Rural Health Training Centrey

Najafgarh,
New Delhi - 110 043 eeess Ppplicant.
(By adwecatet shri 8,8, Rawal).

Versus

tnion of India through

1. The Director General of Health Services,
Nirman Bhawan,
N ew Delhi.

2. O0fficer Inchargey
Rural Health Training Centre,
Najafgarh,
Neuw DB]-hi-oI

3., Medical Officer Incharge,
primary Health Centre,
Rural Health Training Centre,

Najafgarh,
NBU Q?lhi ....RBSpCmdd'itSo

(By adwcatet Shri Ee XeJoseph).

ORDER -
HON '8LE MR, S.RADIGE VICE CHaIRMAN(A).

pplicant seeks reqularisation as Phamacist)

with other reliefs contained in para 8 of the One

2, It is not denied that applicant has been
w rking as Phamacist since Januzary,1992 and there
is nothing on record to establish that his wk as

pPhamecist has been unsatisfactorye

. 18 what has stood in his way of being reqgularised
acco rding to respondd‘its7is the medical report

from the HOD, Eye Neptte Dre ML Hospital dated 2843, 92

which is 2s under ;
<1

I



s

-2 -

mHigher grade colour def‘ec.ti. vee LOuer grade

colour vision presente "
4, as the career of an employee is inwlved and
in the interest of justice this 07 is disposedof
with a direction to respondents to arrange to convene
a Medical Soard as errly as possible,and preferanly
within 4 months from the date of receipt of a copy
of this order to review applicant's case,and upon

receipt of the medical report, consider applicants!

case for reqularisation with consequential penefits in

accordance with rules and instructionsd

5. The 07 is disposed of in tems of para 4

abovee No costse

t:‘fwf/ 4/ hd,
I

( T.N.BHAT) ( SeReA GEZ
mmBER(I) VICE CHAIRMIAN ().
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